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Order dated 3.7.2033 

.eard irj P .kZ.ir, the learned co.insel for 

the applicant and 31-iri Ashok Ihanty, learned senior 

&xinsel ror the Respondents. 

By £ iling a Memo dated 3.7 .2003 the applicant 

has souht oermissjon to withdraw this O,. on the 

g rai nd that he had f iled 0 . .19 2/9 . bef ore the  

Calcutta bench (along with others) challeniinj the 

pugned order under Anne,res6 and 7 (which is 

urder challenge in this 	) aud that  O.s haiing 

been alloqed, the RespondentsDepartmen t filed 1.P.C.T 

14o,197 of 2031 which is still suhjudice before the 

Calcutta High Cairt. 

In view of the f ac s and circumstances 

as stated abcwe, ti'iis O.. is disposed of as withdrawn. 
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